
^^^'^'I^^^I^ministrative tribunal
CIRCUIT BENCH, INDORE

O.A.NO.591/2002

Thursday, this the 20'^ day of February 03

Smt_Gyarsi Bai widow of Ghansi

(By Advocate; ShriA.N. Bhatt)

Versus

Union of India through

"[h® General Manager

' Src"""'
Divisional Office -Kota

•Applicant

•Respondents

Shri Govinrl=^ €• .

Heard the learned oounsel for applioant.

sought for is the grant of
the widow of late Shri Ghaif' Pensionary benefits to

:::.r -on 12.3.1993, The



applicant has .ade representation dated 27 2 2002 ,o,hgrant of pensionary benems but the same ha '
'liani. Learned oounsel for th ' "
mtioe would be adeou . , ^
- -pendents to -rrairZlTli^f
Within a specific time frame.

Noting the above, we direct fh» a-
ect the disposal of this OA at ti,

stage itself even without issue of nnr
'ssue of notice with a directinn fr. ft,

dispose of the reore^Pnt t- ''espondents torepresentat,on/,egai notice dated 27 2 2002 taL'

order is not in favour of the applicant, the
applicant by a reasoned rt ^"'"'"""'oated to they  reasoned and speaking within

a period of ththe date of receifQf g

still aggrieved, sh

/sunil/

copy of this order. Needless to
ree months from

be at liberty to approach
say, if the applicant

IS

th/s Tribunal in a fresh OA.
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(N.N. Singh)
Vice Chairman (j)
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